
       
   

      

   

               

   

            

        

    
     

    

   
      

 
       

   
            

          
             

             
            

        
            

           
             

             

        
         

       

            

          
           



noted that application made by the applicants for compounding of offence

committed under Section 217 (3) of the Companies Act, 1956, merited

consideration.

3. Having regard to the facts and circumstances of the case, the offence

committed under Section 2'17 (3) of the Companies Act, 1956, as stated and

explained above in first para is compounded against the director of the

Company, on payment of Rs. 20,000/-. The remittance shall be made by way

of Demand Draft drawn in favour of "Pay and Accounts Officer, Ministry of

Corporate Affairs, Mumbai". Since the director of the Company named above

have remitted total amount of Rs. 20,000/- through Demand Draft No. 129881

dated 30.01.2017 drawn on State Bank of India to the registry of this Bench

towards compounding fees, the Registrar of Companies, Mumbai is hereby

directed to take further action as provided under Section 621A(3)(c)(d) of the

Companies Act, 1956 read with Section 441 (a) (c) (d) of the Companies Act,

201.3.

Ordered Accordingly, B. S.V. PRAKASH KUMAR
Member (Judicial)

Dated this November L ,ZOtz

V.NALLASENAPATHY
Member (Technical)
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